The Chhattisgarh Value Added Sales Tax (Amendment) Act, 2007

Act 2 of 2005

Keyword(s):
Capital Goods, Purchase

Amendments appended: 11 of 2007, 12 of 2008

DISCLAIMER: This document is being furnished to you for your information by PRS
Legislative Research (PRS). The contents of this document have been obtained from sources
PRS believes to be reliable. These contents have not been independently verified, and PRS
makes no representation or warranty as to the accuracy, completeness or correctness. In
some cases the Principal Act and/or Amendment Act may not be available. Principal Acts
may or may not include subsequent amendments. For authoritative text, please contact the
relevant state department concerned or refer to the latest government publication or the
gazette notification. Any person using this material should take their own professional and
legal advice before acting on any information contained in this document. PRS or any persons
connected with it do not accept any liability arising from the use of this document. PRS or any
persons connected with it shall not be in any way responsible for any loss, damage, or distress
to any person on account of any action taken or not taken on the basis of this document.
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CHHATTISGARH VIDHEYAK
(No. of 2005)

CHHATTISGARH VALUE ADDED SALESTAX (AMENDMENT) ACT, 2005
(No. of 2005)

A Act to amend Chhattisgarh Value Added Sales Tax Act, 2005 (No. 2 of 2005)

Be it enacted by the Chhattisgarh Legidature in the fifty sixth year of the Republic of India as
follows:-

1. (2) This Act may be called the Chhattisgarh Value Added Sales  Tax (Amendment) Act, 2005

Short title and (No. of 2005).
Commencement.
(2) It shal come in to force on such date as the State Government may, by notification
appoint.
A q t of thetit] T2 In the title of the Chhattisgarh Value Added Sales Tax Act, 2005 (No. 2 of 2005) the word
fr?ﬁnAmten of thetitie "Sales' shall be omitted.
of the Act.

3. In sub-section (1) of section 1 of the Chhattisgarh Value Added Sales Tax Act, 2005 (No. 2

Amendment of . - )
of 2005) (herein after referred as Principal Act), theword "Sales' shall be omitted.

Section 1.

Amendment of 4. In section 2 of the Principa Act,-

Section 2.
(1) Clause(c) shal be omitted.

(2) For clause (e) the following shall be substituted, namely:-

"(e) "Capital goods' means plants, machinery and equipments directly used in the
process of manufacture and / or in the course of business excluding such equipments
as may be notified."

(3) After clause (e) the following clause shall be inserted, namely:-

"(e-a) "Commercid Tax Officer” means a Commercial Tax Officer appointed under
section 3 and includes an Additional Commercial Tax Officer.

(e-b) Cooked food includes sweets and sweetmeats, namkeen, mishri, batasha,
chironji, shrikhand, rabadi, doodhpak, prepared tea and prepared coffee but excludes
ice-cream, kulfi, ice-candy, non-alcoholic drink containing ice-cream, cakes,
pastries, biscuits, chocolates, toffees, lozenges, peppermint drops and mawa."

(4) In clause (t) after Explanation (ii) the following shall be inserted, namely:-

"(iii) The amount of valuable consideration paid or payable to a dedler for the sale of
Drugs and Medicines specified in entry 42 in part |l of Schedule Il shall be the
maximum retail price printed on the package containing the Drugs and Medicines,
for the purposes of levy of tax under section 8."
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Amendment of
section 2, 3, 25, 43, 58,
60 and 63.

I nsertion of
section 3A.

"3A- Tribunal

Amendment of
Section 4.

Amendment of
Section 8.

Amendment of
section 9.

(5) Clause (u) shall be omitted.
(6) (i) Paragraph (iii) of sub clause (3) of clause (w) shall be omitted.

(i) In proviso (a) of clause (w) the words and figures "or paragraph (iii) of (3)" and
"or clause (ii)" of shall be omitted.

(iii) In proviso (b) of clause (w) the words and figures "or clause (ii)" and "or
paragraph (iii) of sub clause (3)" shall be omitted.

(7) Inclause (z) theword "sales' shall be omitted.

Wherever the words "sales tax" occur in section 2, 3, 25, 43, 58, 60 and 63 of the Principal
Act, thewords "commercia tax" shall be substituted.

After section 3 of the Principal Act, the following section shall be inserted, namely:-

(2) Subject to such rules as may be made in this behalf, the State Government may, by
notification, with effect from a date specified therein, constitute Tribunal to exercise the
powers and perform the functions conferred on the Tribunal by or under the Act.

(2 Till the date specified in the notification under sub-section (1), the Board of
Revenue, Chhattisgarh shall act as Tribunal for the purpose of this Act and on the date
aforementioned all proceedings pending before the Board of Revenue, Chhattisgarh, acting
as Tribunal shall stand transferred to the Tribunal constituted under sub-section (1).

(3) Subject to the previous approva of the State Government, the Tribunal may, from
time to time, make regulations not inconsistent with the provisions of this Act regulating
the procedure and disposal of its business."

In sub section (i) of section 4 of the Principal Act, the words "which shall not exceed
rupees 5 Lacs' shall be omitted.
In section 8 of the Principal Act,-

(1) In clause (i) for the words and figures "part I, Il, IV and V" the words and figures
"parts|, Il and IV" shall be substituted.

(2) Inclause(ii) thefigures"IV" shall be omitted.

In section 9 of the Principal Act,-

(1) In clause (a) of sub section (1) after the words "under section 15" the following shall
be inserted, namely:-

"and section 15(b) which are disposed off otherwise than by way of salein the course
of export out of the territory of India."

(2) For sub clause (ii) of clause (c) of sub section (1) the following shall be substituted,
namely:-
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Amendment of
section 10.

Amendment of
section 13.

10.

11.

"(ii) the manufactured goods are sold in the State of Chhattisgarh or in the course of
inter-state trade or commerce or in the course of export out of the territory of
Indig;

and such tax shall be levied,-

(@ in respect of goods referred toin clause (a) and clause (b) at the rate
specified in column (3) and (4) of schedule Il; and
(b) in respect of goods referred to in sub clause (i) of clause (¢) at the

rate of 4% on the goods specified in part |1, part 1l and part IV of
schedule I1; and

(© in respect of goods referred to in sub- clause (ii) of clause (c) at the
rate specified in column (4) of the said schedule, at therate at which
tax would have been levied on the saes of such goods within the
State on the date of such purchase.”

In section 10 of the Principal Act,-

D

@
3

In clause (a) of sub-section (2) after the words "and/or purchasing goods specified in
schedule 1" the words "and/or aregistered dealer who manufactures cooked food" shall
be inserted and for the word "fifteen" the word "fifty" shall be substituted.

In clause (b) of sub-section (2) the words "clause (a) of this section” shall be omitted.

Clause (c) of sub-section (2) shall be omitted.

In section 13 of the Principal Act,-

(1)
@

3

(4)

Clause (a) of sub-section (1) after words "(a)" the figure "(i)" shall be inserted.

In clause (a) of sub-section (1), for the words and figures starting from "after payment
to him, of the tax under clause (i) of section 8, he shall claim or be alowed in such
manner and within such period as may be prescribed, input tax rebate of the amount of
such tax" the words and figures "or for sale out side the state by way of stock transfer
after payment to him of the tax under clause (i) of section 8, he shall clam or be
allowed input tax rebate of such amount of tax, in such manner and within such period
as may be prescribed." shall be substituted.

After clause (a) of sub-section (1) the following shall be added, namely:-

"(ii) When aregistered dealer purchases any goods specified in schedule Il other
than those specified in Schedule [11 within state of Chhattisgarh from ancther such
deder after payment to him of the tax under clause (i) of section 8, for use as
capita goods in the course of business within the state of Chhattisgarh, he shall
claim or be alowed input tax rebate of such amount of tax, in such manner and
within such period as may be prescribed."

In clause (b) of sub-section (1) for the words and figures "and any goods specified in
schedule | or schedule Il for sale in the course of export out of the territory of India, he
shall claim or be allowed, in such manner and within such period, input tax rebate of
the amount of such tax", the words and figures "or for sale out side the state by way of
stock transfer and any goods specified in schedule | or schedule Il for salein the course
of export out of the territory of India, he shall claim or be allowed input tax rebate of
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Amendment of
section 15.

Insertion of new
sections.

such amount of tax in such manner and within such period as may be prescribed.” shall
be substituted.

(5) Inclause(c) of sub-section (1) for the word (c) the word (b) shall be substituted.
(6) After sub-section (3) the following proviso shall be inserted, namely:-

"Provided that, if the amount of input tax rebate, which remains un adjusted even
after two years, it shall be granted to him by way of refund.”

(7) In sub clauses (i) and (ii) of clause (a) of sub-section (5) after the words "interstate trade

or commerce” the words, "or by way of sale outside the state, by way of stock
transfer." shall be added.

(8) In sub-section (6) after clause (iii) the following clause shall be inserted, namely:-
"(iv)  in respect of any goods specified in schedule Il for which the amount of
tax is not shown separately in the sale Act, invoice or cash memoranda.”

12. (1) In section 15 of the Principa Act, the existing section shall be  numbered as sub-section
D.

(2) In section (15) the following sub-section shall be added:-
"(2) The State Government may in respect of any goods, by notification amend
Schedule-1, so as to include therein any goods not aready specified or may relax
or omit any of the conditions and exceptions set out in the corresponding entry in
the third column thereof.”

13. After section 15 of the Principa Act, the following section shall be inserted, namely:-

(1) The State Government may, by natification, amend the Schedule |1 and thereupon the
said Schedule shall stand amended accordingly:

" 15A. Power of State
Gover nment to amend Provided that the rate of tax in respect of any goods specified therein other than the

Schedule |-

15B saving-

declared goods shall not exceed the rate of tax prescribed in the next higher slab of the
rate of tax specified in the Schedule.

Provided further that if any goods are transposed by deleting them from one of the
parts of the Schedule and inserting or adding them to another, the rate of tax in respect
of such goods shall not exceed the rate of tax prescribed in the next higher dab of the
rate of tax specified in the Schedule.

(2) No natification enhancing the rate of tax, shall be issued under this Section without
giving in the Gazette such previous notice as the State Government may consider
reasonable of its intention to issue such natification;

(3) Every notification issued under sub-section (1) shall, as soon as may be, be laid on the
table of the Legidative Assembly.

(1) The State Government may, by notification and subject to such restrictions and
conditions as may be specified therein, exempt whether prospectively or retrospectively,-
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(i) (a) any class of dealers; or
(b) any goods or class of goods, in whole or in part,

from the payment of tax under this Act for such period as may be specified in the
notifications;

(ii) any dedler or class of deders from any provision of this Act or any provision of arule
made under section 71 for such period as may be specified in the notification.

(2) Any notification issued under this section may be rescinded before the expiry of the
period for which it was to have remained in force and on such rescission such notification
shall cease to be in force. A natification rescinding an earlier natification shall have
prospective effect.

(3) Notwithstanding the repeal of the Chhattisgarh Commercia Tax Act, 1994 (C.G. Act
No. 5 of 1995) (hereinafter referred to as the repealed Act) the State Government may, by
notification exempt -

(i) (a) any class of dedlers; or
(b) any goods or class of goods in whole or in part,
from the payment of tax under the repeded Act; or
(i) any dedler or class of deaders from any provision of the repedled Act or the
provision of any rule made there under,

for any period before the commencement of this Act and for that purpose it shall and
shall always be deemed that the provision of Section 17 of the repealed Act have been
revived for the purpose of such exemption."

Amendment of
section 16.

14. For section 16 of the Principal Act, the following shall be substituted, namely:-

"16: (1) Every dealer whose turnover during the twelve months immediately preceding the

commencement of this Act exceeds the limits specified in sub-section (1) of
section 4 shall get himself registered in the prescribed manner within thirty days of
the commencement of the Act.

(2)(a) Every deder other than a deder to whom sub-section (1) applies shall get

himself registered within the prescribed period from the date on which his
turnover in a year first exceeds the limits prescribed under sub-section (1)
of section 4.

(b) Every deder being a transferee of a business within the meaning of sub-

(©)

(d)

section (1) of section 30 shall get himself registered within thirty days
from the date of transfer of the business of which heis atransferee.

A deder who though not liable to pay tax under section 4 desires to
obtain a registration certificate voluntarily may get himself registered
under this Act.

Any person intending to establish a business in the State for the
manufacture of goods for sale of value exceeding rupeestwo lac in a year
and who is registered in the Industries Department of State Government
for establishing an industrial unit in the State or who is issued a licence
wherever necessary or has sent a memorandum of information to the
Central Government to establish anew industrial undertaking in the State
under the provisions of the Industries (Development and Registration)
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Act, 1951 (No. 65 of 1951), may, notwithstanding that he is not liable for
registration under clause (a), get himself registered under this Act.

(3) Every dealer required to get himself registered under sub-section (1) or
clause (a) or clause (b) of sub-section (2), or a dealer who desires to get himself
registered under clause (c) of sub section (2), or a person who desires to get
himsalf registered under clause (d) of sub-section (2) shall make an application
supported with an affidavit to the commissioner in such form and such manner as
may be prescribed, giving correct and complete particularstherein.

(4) (a) On the day the application for grant of a registration certificate as required
by sub-section (1) or sub-section (2) is received, the said authority shall
grant the applicant aregistration certificate in the prescribed form.

(b) After issue of the registration certificate on application referred to in
clause (@), the commissioner shall verify the particulars given in the
application in such manner as may be prescribed.

(c) If the commissioner on verification under clause (b) is satisfied that the
particulars given by the applicant in his application are incorrect or that
the applicant has misrepresented certain facts, he shall, after giving the
applicant an opportunity of being heard and recording the reasons in
writing, cancel the registration certificate issued to the applicant under
clause (a) in accordance with the provisions of clause (c) or clause (e) of
sub section (10) from the date of its issue, not later than thirty days of the
date of receipt of the gpplication.

(5) The registration certificate granted under sub-section (4) shall take effect
from-

(a) in acase where a dealer required to get himself registered under clause (a)
or clause (b) of sub-section (2) has applied for registration within the
period prescribed under clause (a) or specified in clause (b) of the said
sub-section, the date on which his turnover in a year firs exceeds the
limits prescribed under sub-section (1) of section 4 or the date of transfer
of business as the case may be;

(b) in acase where a dealer required to get himself registered under clause (a)
or clause (b) of sub-section (2) has applied for registration after the
expiry of the prescribed or specified period, as the case may be, the date
on which he applies for registration;

(c) where a dedler has applied under clause (c) or a person has applied under
clause (d) of sub section (2) for regigtration, the date of such application
and notwithstanding the provisions of section 4, such dealer or person as
the case may be, shall beliable to pay tax under the Act, during the period
from the said date of application till his registration certificate remainsin
force.

(6) Without prejudice to the provisions of sub-section (6) of section 21, when
a deder has without reasonable cause, failed to get himself registered within the
prescribed time as required by sub-section (1) or clause (a) or clause (b) of sub-
section  (2) the commissioner may, after giving such dealer a reasonable
opportunity of being heard, direct him to pay by way of pendty, a sum not
exceeding rupees five hundred.

(7) Every dealer who at the commencement of this Act holds a registration
certificate under the provisions of the Act repealed by this Act shall, on such
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commencement, be deemed, to be a dealer registered and holding a registration
certificate under this section.

(8)

If any registered dealer or other dealer who is required to furnish returns

under sub-section (1) of section 19-

@

(b)
(©

sdlls or otherwise disposes off his business or any part or place of his
business or effects or comes to know of any other change in the
ownership of the business, or

discontinues his business or changes his place of business or opens a new
place of business, or

changes the name or nature of his business, he or if he dies, his lega
representative shall within the prescribed time, inform the prescribed
authority accordingly.

(9) (& The commissioner shall,-

(b)

(10)

(b)
(©)

(d)
()

Q) on application made by aregistered dealer for amendment of his
registration certificate in pursuance of the provisions of sub-
section (8) or otherwise, amend the registration certificate of the
deder or rgect the application within 30 days of the date of
receipt of such application, after making such enquiry as he
deems fit; and

(i) on being satisfied that the registration certificate issued to a
dedler requires amendment with regard to certain particulars
specified therein, amend the registration certificate after giving
the dealer an opportunity of being heard.

When the registration certificate is amended under sub-clause (i) of
clause (a) in pursuance of any of the events specified in sub-section (8),
such amendment shall take effect from the date such event has taken
place and in al other cases falling under the said sub-clause the
amendment shall take effect from the date of application. An amendment
made under sub-clause (ii) of clause (a) shall take effect from the date of
order for making such amendment.

When,

aregistered ded er discontinues or transfers his business; or

theliability of aregistered dealer to pay tax ceases; or

aregistered dealer has been granted a registration certificate by mistake;
or

aregistered deder is in arrears of tax or penaty or any other sum due
under this Act or under the Act repealed by this Act; or

the commissioner for reasons to be recorded in writing, is of the opinion
that the registration certificate should be cancelled for any other reason;

the commissioner may either on his own motion or on the application of
the deder in this behaf cance the registration certificate but
notwithstanding such cancelation the dedler shall be liable to pay tax for
the period during which hisregistration certificate remained in force.

Provided that where the commissioner proposes to cancel the registration
certificate under this sub-section, he shall give the deder an opportunity
of being heard.

(11) Any deder whose registration certificate is cancelled under clause (d) or
clause (€) of sub-section (10) shdl, for the purpose of sub-section (6) of section 21
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15.
Amendment of
section 17.
Amendment of 16.
section 19.
. 17.
Amendment of section
22, 24, 40, 47, 48, 49,
50, 54, 55, 56 and 71.
18.
Amendment of
section 22.
Amendment of 10.
section 25.
Amendment of 20.
section 28.
Amendment of 21,
section 39.
Amendment of 22
section 42.

be deemed to be a dealer, who has failed to apply for registration, but shall not be
liable to pay any penalty under the said sub-section."

Section 17 of the Principal Act shall be omitted.

In section 19 of the Principal Act,-

(2) In sub-clause (jii) of clause (a) of sub-section (4), for thefigures" 1.25 " the figures" 1
" shall be substituted.

(2) After sub-section (4) the following sub-section shall be added namely:-

"(5) (a) If the commissioner has reason to believe that the particulars given by a
registered deder in his return or returns furnished by him for any period under sub-
section (1) or sub-section (2) are not correct he may, by giving the deder an
opportunity of being heard, verify the correctness of such particulars in the return or
returns.

(b) If on such verification it is found that the particulars given in the return or returns
are not correct in so far as they relate to the application of the correct rate of tax, the
calculation of tax or interest payable or claim of any deduction and input tax rebate, he
shall by issue of a notice in the prescribed form require such deder to make the
payment of the additional amount of tax and or interest payable by him within the
period specified in such notice."

Wherever the word "Board" occurs in section 22, 24, 40, 47, 49, 48, 50, 54, 55, 56 and 71
of the Principal Act, the word "Tribunal" shall be substituted.

In clause (e) of sub-section (1) of section 22 of the Principal Act, after the words "from the
date of order of assessment" the words "or from the date of judgment or order of any court
or tribunal" shall beinserted.

In section 25 of the Principal Act,-

(1) In sub-section (6) for the figures "1.25" the figures "1" shall be substituted.

(2) In sub-section (7) for the word "fifteen" the word "twelve" shall be substituted.

(3) Insub-section (8) for the figures "1.25" the figures "1" shall be substituted.

In section 28 of the Principal Act, after the words "no deduction" the words "or deduction at

alower rate" shall be inserted.

In sub-section (5) of section 39 of the Principal Act, for the word "one" the word "half"
shall be substituted.

(1) In sub-section (1) of section 42 of the Principal Act, before the existing proviso the
following proviso shall be inserted, namely:-
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"Provided, that when sale of taxable goods is made by a registered dealer to
another such deadler, the amount of tax shall be shown separately in the Act,
invoice or cash memoranda.”

(2) In sub-section (1) in the existing proviso after the word "provided" the word "further"

shall be inserted.
23. For sub-section (6) of section 48 of Principal Act, the following shall be substituted,
Amendment of namely:-
section 48.

"(6) Subject to such procedure as may be prescribed and after such further inquiry as it

may think fit.

(& the Appellate Deputy Commissioner shall dispose of every appea within one
caendar year from the date of filling of such appeal. In disposing of such
appeal, the Appellate Deputy Commissioner may confirm, reduce, enhance or
annul the assessment of tax or imposition of penalty or both but shall not remand
the case.

(b)  the Tribuna may,

(i)  confirm, reduce, enhance or annul the assessment of tax or imposition of
penalty or both; or
(i)  set asde the assessment or the imposition of penaty or both and direct
the officer whose order of assessment or imposition of penalty has been
appeded against to make a fresh assessment or re-impose penalty, after
making such enquiry as it may direct; or
(ili)  pass such order asit may deem fit."
Amendment of 24.  Insection 49 of Principa Act,-
section 49.

(1) In clause (ii) of sub-section (1) after words "he thinks fit", the words "within one
calendar year from the date of filling such application for revision" shall be added.

(2)  After sub-section (1) the following sub-section shall be inserted, namely:-

"(1-A) Notwithgtanding anything contained in sub-section (1), if therevision under sub-
section (1) is in respect of an order of re-assessment or re-imposition of
penalty in pursuance to of any direction given in appeal or revision, the
Commissioner may pass an order in accordance with the provisions of sub-
section (1), but shall not remand the case."

I nsertion of section 25. After section 57 of the Principal Act, thefollowing section shall be inserted, namely:-
57-A.
"57-A. Survey, 1) With a view to identify deaers who are liable to pay tax under the Act, but have
remained unregistered, the commissioner, may from time to time, cause a survey of
unregistered dealers to be taken.

2 For the purpose of the survey, the commissioner may, by genera or specia notice
require any deder or class of dealers to furnish the names, addresses and such other
particulars as he may find necessary relating to the persons and deal ers who have purchased
any goods from or sold any goods to such dealer or class of dealers during any given

period.
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Amendment of
section 72.

26.

3 For the purpose of survey, the commissioner may call for details and particulars
regarding the services provided by public utilities and financia institutions including
banking companies, which he is of the opinion will be relevant and useful for the purposes
of the survey.

4 The commissioner may, for the purposes of the survey enter any place where a
dedler is carrying business, but is unregistered or has not applied for grant of the certificate
of registration, whether such place is principa place of business or not and require any
proprietor, employee or any other person who may at that time and place be attending in
any manner to, or helping in, the business,-

0) to afford him the necessary facility to inspect such books of accounts or other
documents as he may require and which may be available at such place,

(i) to afford him the necessary facility to check or verify the cash, stock or other
valuable particulars or things which may be found therein, and

(iii) to furnish such information as he may require as to any matter which may be
useful for, or relevant to any proceedings under this Act.

Explanation- For the purpose of this section a place where the person is engaged in
business will aso include any other place in which the person engaged in business or
the said empl oyee or other person attending or helping in business states that any of the
books of accounts or other documents or any part of the cash, stock or other vauable
articles or things relating to business are kept.

(5) The commissioner shall enter the place where the person is carrying on business
only during the hours at which such place is open for business and in case of the said place
or any other place, only after sunrise and before sunset. The commissioner may make or
cause to be made extracts or copies from books of accounts, and other documents inspected
by him, make an inventory of any cash stock or other valuable articles or things checked or
verified by him and record the statement of any person which may be useful for or relevant
to any proceeding under this Act.

(6) The commissioner, in exercise of the powers under this section, shall not remove
or cause to be removed on any account from the place, where he has entered any books of
accounts, other documents or any cash, stock or other valuable articles or things."

For sub clause (b) of clause (i) of section 72 of the Principal Act, the following shal be
substituted, namely:-

"(b) any right, privilege, obligation or liability acquired, accrued or incurred under the

repealed Act, including the facility of exemption from payment of tax/deferment of
payment of tax extended to any registered dealer under that Act for his having
established new industrial unit in the state or undertaken expansion, modernisation or
diversification in such industria unit.

B - N
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Amendment of
section 73. )

@

Provided that the facility of exemption from payment of tax / deferment of

27. In section 73 of the Principal Act,-

payment of tax extended to any registered dedler under that Act for his having
established new industrial unit in the state or undertaken expansion, modernisation or
diversification in such industrial unit, shall be suitably amended / modified as per the
provisons of this Act. For this purpose the state government may issue fresh
notification or amend the natification issued under the repealed Act.”

In sub-section (2) after the words "on the date of commencement of this Act" the
words "which have been purchased not earlier than twelve months from such date

and" shall be inserted.

In clause (ii) of sub-section (2) after the words "at rate of four percent”" the words
"or at the rate reduced under sub-section (5) of section 8 of Central Sales Tax Act,

1956 (No. 74 of 1956)" shall be inserted.

(3) In clause (a) of sub-section (3) after the words "are goods manufactured out of tax paid
goods' the words "which have been purchased not earlier than twelve months from

(4)

such date" shall be inserted.

In clause (b) of sub-section (3) after the words "on the date of commencement of this

Act" the words "which have been purchased not earlier than twelve months from

such date and" shall be inserted.

Amendment of 28.  For existing Schedule | of the Principal Act, the following shall be substituted, namely:-
Schedulel.
" SCHEDULE |
(See section 15)

S.No. Description of goods Conditionsand
exceptions subject to
which exemption has

been allowed

@) ) ©)
1 Animal driven or manually operated agricultural

implements
2 Aids and implements used by handicapped persons
3 All kinds of bangles excluding those made of ivory, gold,

silver rolled gold and imitation gold
4 Aquatic feed, poultry feed and cattle feed including grass,

hay and straw
5 Betel leaves
6 Books, periodicals and journals including maps, charts and

globe
7 Bread (branded or otherwise)
8 Cart driven by animals
9 Charakha and Amber Charakha handlooms and handloom

fabrics and Gandhi Topi
10 Charcod
11 Condoms and contraceptive
12 Cotton and silk yarn in hank
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13 Curd, lussi, butter milk and separated milk,

14 Earthen pot and articles made of clay.

15 Electrical energy

16 Fabrics on which Additional Excise Duty is levied or
leviable under the Central Excise and Tariff Act, 1985 (No.
5 of 1986) and all varieties of khadi cloth, (handloom
cloth) but excluding silk, silk cloth and hessian cloth.

17 Firewood excluding Casurina and Eucal yptus, timber

18 Fishnet and Fishnet fabrics

19 Fly Ash

20 (i) Food grainsand cereds of all types excluding paddy
(ii) Pulses

21 Fresh milk and pasturised milk

22 Fresh plants, saplings and fresh flowers

23 Fresh vegetables (including potatoes and onion) and fruits

24 Garlic and ginger (excluding dried ginger)

25 Goods on which duty is or may be levied under the
Chhattisgarh Excise Act, 1915 (No.2 of 1915) other than
medicina and toilet preparations specified in the Schedule
to the Medicina and Toilet Preparations (Excise Duties)
Act, 1955 (No. 16 of 1955).

26 Gur & Jaggery

27 Handicraft made out of wrought iron and bell metal

28 Human blood including blood components.

29 Husk including groundnut husk and bran of cereals

30 Indigenous handmade musical insgruments

31 Kumkum, bindi, alta and sindur

32 Leaf plates and cups pressed or stitched (Done and Pattal)

33 Meat including flesh of poultry, fish, prawn, and other
aquatic products when not cured or frozen or sold in sedled
containers; eggs and livestock and animal hair

34 Muddas made of sarkanda

35 National Flag

36 Non-judicial stamp paper and plain paper, commonly
known as cartridge paper, sold by Government treasuries.
Postal items like envelope, post card etc. sold by
Government, rupee note when sold to the Reserve Bank of
India and cheques sold loose or in book form

37 Organic manure including dung (Gober)

38 Papad

39 Poha, Murmuraand lai

40 Rakhi

41 Raw wool

42 Sabai grass and rope made of sabal grass

43 Salt (branded or otherwise)

44 Seeds of al types other than methi, dhaniya and the seeds

which are covered by the term "oilseeds' specified in
Section 14(vi) of the Central Sales Tax Act, 1956 (No. 74

of 1956).
45 Semen including frozen semen
46 Silk worm laying cocoon and raw silk
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47

Sirali, bageshi, barroo, date leaves, baskets, tattas, fans,
curtains, matting and other goods made thereof, handmade
sooma and germa, handmade barahi of leather, utensils and
decorative articles made only of bamboo and fibrous plants
like sabai / shishal

48

Slate, Slate pencils and chalk stics

49

Sugar and khandsari on which additional excise duty is
levied or leviable under the Central Excise and Tariff Act,
1985 (No. 5 of 1986), excluding mishri, chironji and
batasha.

50

Tender green coconut

51

Toddy, Neeraand Ark

52

Tobacco manufactured or un-manufactured, cured or
uncured and tobacco products including cigarettes, cigars,
cheroots and bidis, on which additional excise duty islevied
or leviable under the Centra Excise and Tariff Act, 1985
(No. 5 of 1986) and gudakhu.

53

Unbranded broomsticks (Jhadoo, Phoolbahari)

Water other than —
i) Aerated, mineral, distilled, medicinal, ionic,
battery, de-mineralized water, and
i) Water sold in sealed container

29. For the existing Schedule of the Principal Act, the following shall be subgtituted, namely:-
"SCHEDULE II
(See section 8)
PART |
S.No. Description of goods Rate of Rate of
tax u/s. tax u/s.
8(i) (%) | 8(ii)(%)
@) @) (3) (4)
1 Articles of gold and silver including coins, bullion and specie. 1
2 Gold, silver and platinum ornaments and jewelry of persona 1
wesr.
3 Precious metals that is to say gold, silver, platinum, osmium, 1
palladium, rhodium, ruthenium and alloy of any of them.
Explanation:- For the purpose of this entry, an alloy of precious
metal means a precious metal of fineness of not less than 50
percent .
4 Precious stones such as diamonds, emeralds, robberies, pearls 1
and sapphires, whether sold loose or as forming part of any
articlein which they are set.
PART I
Rateof |Rate of tax
S.No Description tax u/s.8(i)| u/s.8(ii)
(percent) | (percent)

Q)

2

)

(4)

-13 -
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1 Acid ail, Fatty acid, oil sludge, soap stock, lecithin
Additives of petrol and diesel
Agricultural implements, not operated manually or not driven by --
animal

4 All equipments for communications such as, Private Branch 4
Exchange (P.B.X.) and Electronic Private Automatic Branch
Exchange (E.P.A.B.X)

All Intangible goods like copyright, patent, rep license
(i) All kinds of bags including HDPE, LDPE and PP woven
sacks

(i) All kinds of ropes and twines including jute twine.

(iii) All goods for use as containers and packing materials

All kinds of chemicals, acids and sulphur
All kinds of bricks including fly ash bricks, refractory bricks and
ashphdltic roofing, earthen tiles

9 All processed fruits including fruit jams, jellies, pickles, fruit 4
squash, paste, fruit drink and fruit juice (whether in sealed
containers or otherwise)

10 All types of yarn other than cotton and silk yarn in hank and 4
sewing thread

11 Aluminum conductor steel reinforced (ACSR)

12 Aluminum, Aluminum aloys, their products (including
extrusions) not elsawhere mentioned in this schedule or in any
other schedule

13 All utensils including pressure cookers/pans except utensils 4
made of precious metals

14 Areconut powder and betel nut

15 Article made of rolled gold, imitation gold and imitation 4
jewellery

16 Biogases 4

17 Bamboo 4

18 Bearings 4

19 Bed sheets, pillow covers and other made ups 4

20 Beltings 4

21 Bicycles, tricycles, cycle rickshaws, parts, tyres and tubes and 4
accessories thereof

22 Biomass briquettes 4

23 Bitumen (coal-tar) 4

24 Bone meal 4

25 Bulk drugs 4

26 Candles 4

27 Capital goods as notified by the state government 4

28 Castor oil 4
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29 Castings of al metals
30 Chemical fertilisers, bio fertilisers including micro nutrients,
plant growth promoter, plant nutrients, herbicides, rodenticides,
pesticides, weedicides and insecticides
31 Centrifugal and monobloc submersible pumps and parts thereof 4
32 Clay including fire clay, fine china clay and bal clay 4
33 Coal ash of all types and coal powder 4
34 Coffee beans and seeds, cocoa pod, green tealeaf and chicory 4
35 Coir and Coir products excluding coir mattresses 4
36 Computer stationery 4
37 Cotton and cotton waste 4
38 Crucibles 4
39 Cups and glasses of paper and plagtics 4
40 Declared goods as specified in section 14 of the Central Sales 4
Tax Act, 1956, other than those specified in Schedulel
41 Dehydrated vegetables and vegetable mushrooms Processed 4
vegetables
42 Drugs and medicines including vaccine, syringes and dressings, 4
medi cated ointments produced under drug license
43 Dyes including acid dyes and basic dyes 4
44 Edible ail, vegetable ail, oil cake and de-oiled cake 4
45 Electrodes 4
46 Exercise books, graph book and laboratory note book 4
47 Feeding bottles, nipples 4
48 Ferrous and non-ferrous metals and aloys, non-metals such as 4
aluminium, copper, zinc and extrusions of those
49 Fibres of all types and fibre waste 4
50 Flour, atta, maida, suji, besan 4
51 Fried grams and parched grams 4
52 Glucose D 4
53 Hand pumps and spare parts. 4
54 Herb, bark, dry plant, dry root, commonly known as jari booti 4
and dry flower
55 Honey 4
56 Hose pipes 4
57 Hosiery goods 4
58 Ice 4
59 Incense sticks commonly known as agarbatti, dhupkathi or 4
dhupbatti, dhoop and lobhan
60 Industrial inputs as notified by the State Government. 4
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61 Industrial cables, high voltage cables, xlIpe cables, jelly filled 4
cables, optical fibres
62 Insulators
63 IT products including computers, telephones, mobile, handsets /
cellular telephones and parts thereof, Teleprinter and Wireless
equipment and partsthereof, DVD & CD
64 Kattha 4
65 Kerosene lamp / lantern, petromax, glass chimni 4
66 Kerosene oil sold through PDS 4
67 Khoa (Mawa) 4
68 Knitting wool 4
69 Lignite 4
70 Lime, lime stone, products of lime 4
71 Linear alkyl benzene 4
72 Lottery tickets 4
73 Maize garch, maize gluten, maize germ and ail 4
74 Medical equipments/devices and implants 4
75 Mixed PVC gabilizer 4
76 News print 4
77 Niwars 4
78 Nepa slabs (Rough flooring stones) 4
79 Nuts, bolts, screws and fasteners 4
80 Old and second hand cars 4
81 Oresand minerals 4
82 Paper and paper board 4
83 Paraffin wax of all grade standards other than food grade 4
standard including standard wax and match wax, Sack wax
84 Pens of al kindsincluding refills 4
85 Petrochemicals
86 Pipes of all varieties including G.I. pipes, C.I. pipes, ductile 4
pipes and PV C pipes
87 Plastic Footwear including hawai chappal and straps thereof 4
88 Plastic granules, plastic powder and master batches 4
89 Porridge 4
90 Printed material including diary, calendar 4
91 Printing ink excluding toner and cartridges 4
92 Processed meat, poultry and fish 4
93 Pulp of bamboo, wood and paper 4
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94 Rail coaches, Engines, Wagons and part thereof 4
95 Readymade garments 4
96 Renewable energy devices and spare parts 4
97 Sand (river sand) and grit 4
98 Sewing machines, its parts and accessories 4
99 Ship and other water vessels 4
100 |Safety matches 4
101  |Silk fabrics excluding handloom silk 4
102  [Skimmed milk, milk powder and UTH milk 4
103  |Solvent adilsother than organic solvent oil 4
104  |Spectacles, parts and components thereof, contact lenses and 4
lens cleaner
105 |Spices of all verieties and forms including cumin seed, aniseed, 4
turmeric, dry chillies and hing (asafoetida)
106 |Sports goods and articles excluding apparels and footwear 4
107  |Stainless Steel sheets not falling under declared goods 4
108 |[Starch 4
109 |Tamarind, tamarind seed and powder 4
110 |Tea 4
111 |Tools 4
112  |Tractors, harvestors and attachment and parts thereof 4
113 |Transformers 4
114  |Transmission wires and towers 4
115 |Umbrella except garden umbrella 4
116  |Vanaspati (Hydrogenated Vegetable oil) 4
117 |Wet dates 4
118  |Writing insruments, geometry boxes, crayons, pencil, sharpners 4
and writing ink
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Amendment of

Schedulelll.

PART 111
Rateof tax | Rate of tax
S.No Description u/s.8(i) u/s.8(ii)
(per cent) (per cent)
1) ) (©) (4)
1 Diesd — 25
2 Petrol 25
3 Aviation turbine fuel other than those specified in clause 25
(ii-d) of section 14 of the Central Sales Tax Act, 1956 (No.
74 of 1956).
4 Natural gas 25
5 Tendu leaves 25
PART 1V
Rateof tax | Rate of tax
S.No Description u/s.8(i) u/s.8(ii)
(per cent) (per cent)
@) ) (©) (4)
1 All other goods not covered by schedule | and schedule 11 125

30. For Schedule 111 of the Principal Act, the following be substituted, namely:-

“SCHEDULE 111
S.No. Description of goods
1) )
1 Petrol, diedl, aviation turbine fuel, natural gas, kerosene, liquefied petroleum gas and
compressed natural gas.
2 Capital expenditure on land and civil construction for use in manufacture or trade,
including office building and other related constructions.
3 Second hand capital goods.
4 Furniture and Fixturesincluding air conditioners and refrigerators.
5 Motor cars, two whedlers, parts and accessories thereof.
6 Capital goods used in generation of energy / power including captive power plant.
7 Capital goods used in manufacture, providing service or trading activities not liable to
tax under the Act.
8 Such other goods, as may be natified by the State Government.”

STATEMENT OF OBJECTS AND REASONS
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The Empowered Committee of the state finance ministers in order to achieve uniformity in
VAT legidation of al the states, discussed related issues and has given the list of points on which
convergence hasto be achieved by all the statesin VAT related laws.

The State Government accordingly decided to amend the Chhattisgarh Value Added Sales
Tax, 2005 (No. 2 of 2005) as per the decision of the Empowered Committee of the State Finance
Ministers. In addition to this, it was aso decided to simplify the procedure of granting of registration
certificate, make provisions relating to the constitution of tribunal, payment of registration fee and
payment of interest similar to the provisions existing under the Chhattisgarh Commercial Tax Act,
1994 (No. 5 of 1995).

Hence, this Act.

Raipur
Dated : MEMBER IN-CHARGE
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CHHATTISGARH ACT
(No. 11 of 2007)

CHHATTISGARH VALUE ADDED TAX (AMENDMENT) ACT, 2007
An Act to amend the Chhattisgparh Value Added Tax Act, 2005 (No. 2 of 2005).

Be itenacted by the Chhattisgarh Legislanire in the Fifty-cighth Year of the Republic of India
as follows .— )

1. (1)  This Act may be called the Chhattisgarh Value Added Tax phmendment)
Act, 2007, '

) ' It shall come into force from the date of its publication in the Official Gazette.

2, In Section 2 of the Chhattisgarh Value Added Tax Act, 2005 (No. 2 of 2005) (hereinafier
referred to as the Principal Act),— ’

Explanation (iii} in clause (t) shall be omitied.

3 In Schedule-I of the Principal Act, the entry relating to serial No. 52 shall be ormified.

4, Cﬁhattisgarh Value Added Tax (Amendment) Ordinance, 2007 (No. 2 of 2007) is hereby

repealed.

Shori ttle and Com-
mencement.

Amendment of Sec-
tioa-L

Amendment of
ScheduleL -

Repeal
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2. In clausc (a) o['sub'sccuon (2) of -section 10 of the Chhatusgarh Value Added Tax
Acl 2005 (No. 2 of2005) here in afier referred as Principal Act for the words “one
month" the words ““thrée  months™ shall be subsuluted and. aﬁer the words
“commencement of the year” the words “for which lhc opuon is made ‘or from the
date of registration, issued after the commenccmcnl thhc busmcss i thil year, as the

case may be” shall bc mserled . ;
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Amcndment - of 3: In sub-section (3) of section 13 of[hePrmc;pal Act. for the cXISting proviso lhe follow-
Sectlon I3. . ing proviso shall bcsubsumled namely ,—
~ “Provided lhat, if the amout of j inpul tax rebale remains-un ad_luslr:d and the
dealer makes an appllcauon forrefund of such amount, the assessruent shall be made )
within' one year from the da(e of app]:canon and such amounl shall bg grantcd by-way-
of refi uncl ?
- Amendment of '4. . -In section 27 of the, Pnnc:pal Act afier sub—s;:cnon (2) the fallowing proviso shall be .~
Sﬁun 27. : mser-le.d uamely-— _‘
. “Pro led that-no dcducllon shall be made under sub- seclron (l) or sub-
. seclmn (2), if the amount of 1ax payable by such dealer or person isin sespect of sales .
- ‘of any goods,.in- n the course of i inter-state trade or commerce or i’ the course of exporl
) - outofthe tertitory: of Indla or import into the temitory of Indm or exporl out s:de the -
” Siale » . :
«‘}";-‘“_"di“?'“ - “f - 5. In set:hon 49 of the. Pnncxpa] Act after sub—secuon (6) the followmg sub secnon :.hall
Seclion 9. = - . be added namp] s s ,

: (N ' Notmlhsmndmganﬁhmg conlqmed msub—secuon (1) but sub;ect to such

restrictions and'conditions as may be pre.scnbed where. orran apphcauon made p

. by ade,aler lbc StateGovcmmcm is oflhl: Opinion ‘thar hardshlp is Beirig-cansed - -

to, such dca.lcr due to any order passed uru:lcr any of the. prowsmns of this Act,

ol.hcr than an- order under.section 25 or-an order passed in pUCSUARCE or in’ .
e o z---h-eonsequencaofan order’ by the Tnhunal or tl'le Civil, Court, High Courl or ~,

SuBreme Courl, Lhe Stale Govemment  may-direct the Commlssmner to intfiate

pioceedings under sub-secuan (I} in repect of-such order and on such

dLrecuon the ‘Commissioner shall dISPDSE of ‘such procecdirg acr:ordmg o

e —subatéc.uon_gl)h., LE
e~ T o ‘ Promdcd lhat no such drrectmn shall be gwen unless—: :
. ~a) - thp dealer has cxhausted the remcdle.s avaﬂablc tohim unders wt.lrun

S R section 48, sub-séclion'( 1) 'of this Sedliari or Section 56, as the
vt R ST ‘casemaybe. or the period within which any. remedy under‘lhc at’ure
T © saidj prowsmng ¢an be ;
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